IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERAEAL
* %k

O.A. 1285/96. Dt. Of Decision } Of=11~-96.

Vs

1. The Talecom Commission,
Rep. by its Chairman,
Telecommunicaticns, New Delhi,

2. The Director General,
Telecommunications,New Delhi,

3. The Chief General Manager,
Telecommunications, A.F.Circle, .
Abids, Hyderabad.

4. The Dy.General Manager({admn.),
C/o the CGMT, Telecommunic-tions, . :
A.P.Circle, abids, Hyderabad. .. Respondents)

Couﬁsel for the Applicant Mr. V.,Venkateswara Rao

*¥

‘Counsel for the Respondents _ ¢+ Mr. N,R.Devaraj,Sr.CGSC.

CORAM:

THE HCN'BLE SHRI R.RANGARAJAN : MEMBER (ADMN.)

THE HON'BLE SHRI B.S. JAI PARAMESHWAR : MEMBER (JUDL.)
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from 1-10-89.

e
CRDER

ORAL CRDER (PER HCN'BLE SHRI R. RANGARAJAN i

fh ]

)

MEMBER (ADMN.)

Heard Mr, EﬁﬁﬁgaRaj for Mr.V.Venkateswar$ Rao,

SRR

learned counsel for the applicant and Mr.Satyanarayaga for

Mr.N.R.Devaraj, learned counsel for the respondents.

2. The applicant in this CA alleggﬁ that he
engaged as casual labour in the DOT from 11-06-89,

further contend that by reason of h@?ﬁlength of serv

has been
The applicant

ice without

break as casual labourer from the date of hiB) engagepent he has

become entitled to be granted of temporary status an

sation under the Casual Labourers (Grant of Tempcrar

and Regularisation} Scheme, It is hi¥ grievance tha

respondents have however not granted'hﬁégTemporary s

regularisation. He therefore prayed thst the rcqun
be directed to give him the benefit of the scheme,

also challenges £he letter No.TA/TFc/20-1/92/éT/Kw a
(Annexure~A~I) which states that they are‘comtemplat

him from work.

3. The scheme mentioned above came into for
The eligibility for acquiring tempore
which is egsential for regularisation thereafter is

employees should have been employed currently i.e., o
and should have rendered a COntinuops sefvice of cne
of which he must have been engaged for a period of 2
enquiry into this factual dat@ tn respect of the pre
applicant can be carried out only by the departmenﬁ;

not been correctly worked out by the .mployee,

4, The applicant now submits that his cgse

i regulari-

y Status

t the

Latus and
fents may

[he applibant
pted 31-7-95

ing diseng agef

re with effect
ry status

that the

n 1-10-89
year, out
40 days; An
s%gt

~¥
&£ it has

is ggiarely

covered by the Judgement in OA.N0.777/96 delivered 6pn 18-6-96 and

further submits that similar order may be Pessed in

this 0A also.




f%f the representation.

5. The learned standing counsel for the respondents

submit fhét he has no objection if a similar order ig

in this OA. Hence, the following order is passed:-

It is. left open to the applicant to file
tc the respondents for relief in the light of
discussed herein above subject to following ¢
he shall have been fictually working as on to
gecondly the representation is filed within 4

L

6 weaks £rom today@f;Q

6. On the representation being received fro

rassed

representatio
what ié
bnditions viz,
day and

pericd of

n the

applicant by the respondents im—the—respectige—pieess within

the period stipulated herein abcve, the authority co
examine the matter and take a decision asz to whether
of the scheme can be extended to the applicant and i
brief reasons in support of that decision. &

cshall be supplied tc the appliCant.

7. The represeptation to be decided as earl

rreferably within a period of two months from the dj

g

ncerned shall
bepnefit

f not, record

A copy of the decision

Y as possible

te of filing

.8. The respondents zre directed that the aﬁplicant who

files 5 representstion within the stipulated time sh
diS-engaged until a-period of 2 weeks expires after
on tﬁe‘representation in the event of rejection of t
tation is communicated to the said applicant. Thedi

stand automatically vacated after that period.

at the adm
the OA is &

ps

9, With the above observations,

No order ;= to costs.
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Topy toi-

1.

.2.

3.

4.

5.

'6.

rsm/-

The. Chairman, Telecommunications, Telecom Commissio

- One copy to sri, V.Vehkatgshwéra Rao, advocate, CAT

The Director General, Telecommunications, New Delhi

T
R

n, New Delhi.

The Chief General Manager, Telecomenicatlons, A, P.Circlé,

Abids, Hyderabad,

The Dy. Ceneral’ Manager{Admn,), O/O Tbe CGMT, Telegommunications,

A.P.Circle, Abids, Hyd.

One copy to Sri. N.R.Devaraj, Sr. CGSC, CAT, Hyd,
One copy to Library, CAT, Hvd,

One spare copy.,

. Hyd.
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